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In this case, on 15.1 .1999, it 5S 

submitted by learned counsd for the petitioner 

that he will not appear on behalf of the petitioner. 

ccordingly,copies of our orders were sent to the 

applicant by Registered post to make alternative 

arrangement but no alternative arrangement was 

made.On 4.10 .1999, it was oriered that one more 

chance to be given to the applicant to make alternative 

arrangernerlt.But today,when the matter was ca1ed 

for hearing, neither the applicant himself nor 

any counsel on his behalf is presE-nt.Pleadings 

fri this are are complete long ago and in view of this, 

it would not be proper to drag on the matter indefi- 

nitely. A e have, therefore, heard Nt 	 learned 

senior taadina L-ourisel appearing for the Departmental 

espondents and. Nr.M.M.Basu, learned counsel appearing 

for the private Respondents and have also perused the 

recoris.  

pp1icant in this petition prays for 

T:uashing the order of appointment of OP 1`40.4 to the 

post of .J.B.P.i4.,3asan Branch Post Office arlj also 

for a further direction to the Departmental -tuthorities 

to consider his Case.It has been suitted by the 

petitioner that he is a graduate and has hiohei: 

income as per the Incne Certificate given by the 

concerned Tahasildar.It is also stated by aim that 

amongst a11 the candidates including OP No.4,the 

applicant is more meritorious and therefore, he should 

have been appointed but because of extraneous 

consi.:ieration,01 No.4 was appointed to that post. 

Departmental Nespon.dents in their counter 

have pointed out that the Case of the apPlict 
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considered alongwith Respondent No.4 and other 

1 caridj:jatps.Amonost all the candiates,Resoo 	- No.4 

has secured highest percentage of mark in the 

matriculation examination. l'tOrfl the check list,copy 

of which has been enclosed at nnexure-,/l,it is 
c:- 

	

\ 	
seen that Respondent No.4 has secured 470 marks out 

of 70) in the matriculation whereas the app1.ar1t 

) 	 has secured 256 marks out of 70) in the metxicu1atjbn 

examinaion.The fact t.ha the nop1icnt is a gradu2te 

can not be considered because under the Jeparte.tal 

ules, any qualification above matriculation is to be 

\\ 	ignored.Therefore,it Can no be held, as claimed by 

applicant that he is more meritoris than Res.No.4. 

in view of the shove, we hold that the applicant has 

not been able to make out a cSe for the reiefs 

claimed by him. Respondent No.4 having secured highest 

percentage of marks amongst the Cendflates tho have 
L' 

\_) 	 been considered is been rightly selected, 

L 	 The aoplication is therefore heldto 

be without any merit and is rejectel.No costs
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